CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

DA No a2 650/2000

uith

MAs 201 & 227-0f.2001

and C.P.No .-3343/20001

: . - - n .

New Delhi: this the 28  gay op AVGUST k2001

HON'BLE MR,SZRIADICE VICE CHAIRMAR(A)
HON *BLE DR ,AZVEDAVALLT,MEM EER (3

OriAbhilasha Kewal Krishan
W/o DrJAnil Aroraj! -

R/o up/1 99-(: Pitampura?
New Del hiy'

27 oriMonika Kelkar®
D/o Mr.0.p.Kelkary .
R/o 45/1, Rajpur Roady
Civil Lines

New Delhifl |
33{1 Dr.ﬁKunal ‘pUI‘iif‘ ‘
5/0 UiCﬁ Admiral ‘Ram-énpuﬁff_,'

R/o S=429; Greater Kailash=I,
Delhi =484 5 :

43 pr :’Fia nigha m?l ho,j_-v.ra ’

0/o Drs0.p.Mal ho tra’y

R/o E=14, saket)

New Delhifl _

59 DroNavita Mi ttaly

w/o I’!;.’Sa_njay anar, :

R/o II1 W13, Nehru Nagary -
GhaZiabad ) .’...-.Applicantsiﬂ

(By Advocats: shri pamod Gup t2)
“Aersus

1 Govte of NCT of Del hi%
through i o
its Chief Secretary’,
Sy sham Nath Marg,

Delhi=54

24 The Principal Secretary’y
Health and Family yel fare Department,

Govts of NCT of Delhill
Indraprastha sachivalaya,

Indraprastha Esta tef)
Delhi d

3)' The Director of Heal th Services’y
gutsd of NCT of pelhijl
E-Blocky' Sarasuati Bhawan'y
Connaught place,

New Delhi#l

4, The Union Public Service Commission
through 38 cretary’y
Dholpur Housey L




&

-

-2 a4

Shah Jehan Road'%?
New Delhidl sees..Respondents,!

(By Advocate: Shri Harvir singh ).

_ThiS p‘rder Uill_dispoag of DA NO.’;;Z_650/2000’;
Ma N00227/2001; MA N°.201/2001 and CP NO—.:;Q:S/ZUD']E;‘

24 In the OA., applicants who are Civil Assistant
surgeon (CAS) Grage I‘(Dental) and who have been 2ppointed
in r esponden ts'_' organisation on adhoc / Contractual
basis seek a direction to respondents to grant them
service benefits of leavd, incrénents? maternity lsawe
and other related benefits as adnissible to regularly

appointed 'CASS from the date of their initial appointnent;;‘ :

3 Dril DL Prest Sahni and others who were identically
placed CASs Grd 1 ( Dsntal) had filed OA No.2111/2000. That
OA was allowed by the6 very Bench by its order dated 22 5.200’!
to the extent that respondents were directed to extend to
tho se applicants withim 3 months f rom thedats of r exipt.

3

of a copy of that order,' the benefits granted in Dr.sangeeta
Nar_ang”s case AIR 1988(1) CAT 566 and in Org Paliya’s casg .
OA _No‘{;25§~4/91 with effect from the date of their initial |

appointmen to’

4 As applicants in the present OA are identically
placed as those in DriDiwreet Sahnils case ( supra),
Wwe direct that the benefits referred to in para 3 abova"',;f
be extended to the present applicants also within 3

months from thedate of receipt of a ‘opy of this orderi

5¢ During hearing it was contended by respOndents-“

counsel that in respect of ons of the applicants in the

present OA namely Or.Ndvita Mittal , there is no aveilable
-
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post against which she can be adjusted, and she is working
with respondents only because of the Tribunal}s interim
orderss These con tentions uwerse dlSpUted by appllcants'

counsel who asserted that vacancies were available against

which applicant Dr.Navi‘ra Mittal oould be adJusted,

64 There is no doubt that applicant Dr Navita Mittal
is continuing to perfomm her duties as Dental Surgeon,
even if they be on the basis of the interim orders

passed by this ﬁourt*‘?

73 Respondents have been directed to implement our
directions contained in para 3 above within 3 months from -
the date of r eceipt of thixs_qrde:‘,;"’ m.eaquhile respondents
should make efforts to locate @ post against which Or.Navi ta
Mittal can_be adjusted, and allew her to continue to perfom

her duti es.‘;\i

8%} This 0A mgether with connected CP and MAs are

disposed of in terms of para!:é'and 7 aboves, Notice in

cp dlScharged” No costs}

93 Let @ copy of this order be placad on CP's case
record no#43/20013%

- Yedairsli

l-\
( DR.A MEDA\!ALLI ) (s. R ADIGE 7
MEMBER(J) VICE CHAIRMAN (A) o

[ug/




